
Sub

Ref:-

Madam,

TH G H TI o TA G AH TIGH
(HrGH COU RT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

No HC.VI I-123 2o,o.31 Irollll

Smti. Mallika Dutta,
District & Sessions Judge,
Nalbari.

With reference to the above, I am directed to inform you that your prayer forcasuar reave on t6-rr.2024t arong with station reave permission, with the officiarvehicle, at own Gost, from the evening ot r4,rr.2024 ti, the mornin g of rg.r1.2024,has been granted. The next senior most Judicial officer available at the station would remain incharge of your Court and Office during your absence.

Casual leave.

Your letter No.DJNB/7625 dtd. 73.11.2024.

1^'l
Dated Guwahati the ]ZNovember, 2024.

Yours faithfully,

s{l-
JT. REGISTRAR OIGII-ANCE)

M ON .Hc.vII-12312003l lt0tz IA. dated

{t" project Manager, Gauhati High Court.

Copy to t 1 1- \l - 2/-t

From :-

To,

Smti Jayashree Bora,
Jt. Registrar (Vigilance),
Gauhati High Court.
Guwahati.

/


